2167Firing on Labourers KARTIKA 25, 1887 (SAKA)

in Delhi (C.A)
Local Development Works

769. Bhri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Wil the Minister of Commanlty
Development and Co-operatlon be
pleased to refer to the reply given to
Unstarred Question No. 241 on the
23rd February, 1965 and state:

(a) whether the question of Stale-
wise allocation of funds for Local
Development Works programme for
1965-66 has since been consldered;

(b) If so, the detalls thereof; and

(c) the total amount allotted to
Orissa for the same purpose during
the above period?

The Deputy Minister In the Minls-
try of Community Development and
Cooperation (Shri B, S. Murthy); (a)
Yes, Sir.

(b)Y and (c). The entire amount of
Rs. 31600 lakhs provided in the
Budget Estimates for the vear 1965-
\in respect of the Local Develop-

'_ ® Works Programme has since
been nllocated to the State Govern-
ments/Union Territories. The alloco-
tion for Oris<a is Rs. 18.00 laikhs. The
amount allotted to each State/Union
Territory is given in the statement
placed on the Table of the House.
[Placed in Library. See No. LT-
5161/65].
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
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The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Minlsiry of
Defence (Shrl Hathl): If you permit
me 1 can make a detailed statement
in the evening or tomorrow. 1 am
getling the facts and I will give now,
if you desire, a short summary.

Mr. Speaker: If he is to make a
detailed statement and he wants time
till  tomorrow, he can make it
tomorrow.

1202 hrs.
PAPERS LAID ON THE TABLE
NOTIFICATION UNDER AIRCRAFT AcCT

The Minister of Tramsport (Shrl
Raj Bahadur): I beg to lay on the
Table a copy of the Indian Ailrcraft
(Fifth Amendment) Rules, 1965, pub-
liched in Notification No G.S.R. 1426
in Gazette of India doted the 25th
September, 1963, under section 14A
of the Aircraft Act, 1934, together
with an explanatory note, [Placed in
Library. See No. LT-5150/65].

NOTIFICATIONS UNDER THE KERALA
PANCIIAYATS AcT

The Parllamentary secretary to the
Minister of Co
and Co-operation (Slrrl Rhlndc!‘:
Sir, I beg to lay on the Table a copy
each of the following Notifications
under sub-section (3) of section 130
of the Kerala Panchayaty Act, 1980,
read with clause (c¢) (lv) of the Pro-
clamation dated the 24th March, 1088,
issued by the Vice President, dis-

charging the functions of the Presi-
dent, in relation to the State of
Kerala:—

(1) Notification SR.O. No. 2668/65
published in Kerala Gazetle
dated the 29th June, 1965,
making certain amendments to
the Kerala Panchayats (Plan
and Estimates) Rules, 1963



